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. muimum f1l 8f)G quiatals exeeptiaI 
4ea1er" of Calcutta who impor* 
8UIar :from outside West Be.pl, f~ 
whom the holding limit 18 3,GOO 
qUintaht 

(2) State Govermnetlt.!.h:ave been 
aa'k.ed to ensure strict enforcement 
of the etoc3c holding limits and Ut-

i tenmy dehoardiJIg operatioas ill 
their states. 

(3) Restriction ha_, been imposed 
on ~ale of sugar by one wholesaler 
to another wholesaler where such 
sale is not accompaftied by physical 
delivery of 19l1gv. 

(4) Recognised sugar dealer.! 
have beeJ\ statutorily prohibited 
from holding any stooke 01 sugar 
for a period exceedin, 10 days 
from the date of receipt. 

(5) The sugar factories have beell 
trtatutoriIy required to furnish 
particular8 of sale priCe al1d des-
patches of sugar to the state Gov-
ernment authoritiE!3 ot the State 
to which the sugar ~ despatched. 

A continuous waten is hemg main-
tained on the trend of sugar prices 
al\d its availability in thel market. The 
modalities ot disposal of 2 lakh tonnes 
of imported sugar by the State Trad-
ing Corporation of India are being 
worked out so as to ensure regular 
aDd timely supplietJ in various 
markets. 

.&.eadmeDt to Urban LaDd (Ceiling 
and ReguJatio.) A.et 

·13. SHru D. P. JADEJA: 
SHRI NAVIN RAVANI: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Govemment are C'on-
aidering to. amud the Urbaa lAuld 

(Ceiling and Regulation) Act in view 
of several implications; and 

(b) if so, what are the details i1\ 
that regard? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI~: <a) 
and (b) The Government of In.dia 
had set up a Working Group i. 
November, 1979 to review the work-
ing of the Urbal'l Land (Ceilin.g Slld 
Regulation) Act, 1976, keeping in 
view the difficulties experienced bY 
the State Governments in the ad-
ministration of the Act and the sug-
gestions made for its amendment. The 
Group has submitted its Report, which 
is under consideration of Government. 

Jute Seeds for West Bengal and 
other states 

*14. PROF. RUP CHAND PAL: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the National Se(;'ds 
COI1>oration has arranged 'for a re-
cord supply of fresh certified jute 
seeds to jute growers of West Bengal 
and adjoining States this season to 
help jute growing in 6,00,000 hectares 
as against 2,50,000 hectares; and 

(b) if so, the details thereof? 
:a.a.~.-_! 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SW AMINATHAN) : 
(a) and (b) National Seeds Corpora-
tion made arrangements for distribu-
tion of 27,055 quintals of fresh certi-
fied jute seeds during kharif 1980 
season in West Bengal and adjoining 
States which was sutIicent to cover 
about 5.4 lakh hectares as aganst 2.3 
lakh hectares last year. 

Details in this regard are given 1ft 
the •• cz~ _i_at. 




